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(2011) 04 MAD CK 0198

In the Madras High Court

Case No : Writ Petition No. 8746 of 2011 and M.P. No. 1 of 2011

Kumaran Textiles APPELLANT

Vs

Tamil Nadu Electricity Regulatory Commission RESPONDENT

Date of Decision : 05-04-2011

Acts Referred:

Citation : (2011) 04 MAD CK 0198

Hon'ble Judges : M. Jaichandren, J

Bench : Single Bench

Advocate : R. Nithyanandam, for the Appellant; J. Ravindran, for the Respondent

Judgement

M. Jaichandren, J.—Heard the learned Counsel appearing for the Petitioner and
the learned Counsel appearing on behalf of the Respondents.

2. At this stage of the hearing of the writ petition the learned Counsel appearing
on behalf of the Petitioner had submitted that the Petitioner is willing to pay the
entire amount of Rs. 3,80,604/-, due to be paid by the Petitioner towards the
excess charges, for the excess consumption of electricity, over and above the
peak our quota, in six equal monthly instalments, as per the impugned notice of
the third Respondent, dated 21.3.2011.

3. The learned Counsel appearing on behalf of the Respondents have no
objection for this Court passing such an order.

4. Hence, the Petitioner is permitted to pay the amount of Rs. 3,80,604/-,
claimed by the third Respondent, as per the impugned notice, dated 21.3.2011,
in six equal monthly instalments, starting from the 15th of April, 2011. If the
Petitioner defaults in payment of the instalments, as permitted by this Court, by
this order, it would be open to the Respondents to initiate appropriate action
against the Petitioner, as per law.

The writ petition is ordered accordingly. No costs. Consequently, connected
miscellaneous petition is closed.
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